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 AmNuaL  Rerorr  or  DeLer  Deveror-
 MENT  AUTHORITY  FoT  1978-74

 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  WORKS  AND

 HOUSING  (SHRI  DALBIR  SINGH):
 T  beg  to  lay  on  the  Table  a  copy  of
 the  Annual  Administration  Report
 (Hindi  and  English  versions)  of  the

 Delhi  Development  Authority  for  the

 year  1973.74,  under  section  26  of  the

 TBielhi  Development  Act,  1957.

 [Placed  in  Library.  See  No.  LT-9785/

 75).

 REvIEW  AND  ANNUAL  REPORT  or  TEA

 TRapING  CORPORATIQN  OF  INDIA  AND

 ANNUAL  Report  anp  AUDITED  ACCOUNTS

 or  JuTse  CorRpORATION  oF  INDIA  Lp.

 Catcutra  FOR  1973-74

 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH,  PRATAP  SINGH):
 I  beg  to  lay  on  the  Table—

 (l)  A  copy  each  of  the  following

 papers  (Hindi  and  Puglish
 versions)  under  sub-section  qd)

 of  section  0098  of  the  Com-

 panies  Act,  956:—

 (3)  Review  by  the  Government

 on  the  working  of  the  Tea

 Trading  Corporation  of

 India  Limiteq  Caicutta
 for  the  year  1978-74,

 (ii)  Annual  Report  of  the  Tea

 Trading  Corporation  of

 India  Limited,  Calcutta,
 for  the  year  1973-74  along
 with  the  Audited  Accounts
 and  the  comments  of  the

 Comptroller  ang  Auditor

 General  there  on.  [Placed
 in  Library.  See  No.  LT~

 9786/75] .

 (2)  A  copy  of  the  Annual  Report

 (Hindi  and  English  versions)

 of  the  Jute  Corporation  of

 India  Limited,  Calcutta,  for

 the  year  1973-74  along  with

 the  Audited  Accounts  and  com

 ments  of  the  Comptroller  and
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 Auditor  General  thereon,
 under  sub-section  (i)  of
 Section  98298  of  the  Compa-
 nies  Act,  1956.  [Placed  in

 Library.  See  No.  LI-~  फाहा

 75}.

 INDUSTRIAL  EMPLOYMENT  (STANDING
 Orpers)  Centra,  (Amor.)  Ruxss,  1975,

 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  LABOUR  (SHRI
 BALGOVIND  VARMA):  I  beg  to

 lay  on  the  Table  a  copy  of  the  In-

 dustrial  Employment  (Standing
 Orders)  Central  (Amendment)  Rules,
 975  (Hindi  and  English  versions)
 published  in  Notification  No.  G.S.R.
 824  in  Gazette  of  India  dated  the
 5th  July,  1975,  under  sub-section  (3)
 of  section  75  of  the  Industrial  Em-

 ployment  (Standing  Orders)  Act,
 1946.  [Placed  का  Library.  See  No.

 LT-9788/75}.

 Avuprr  Report  oN  ACCOUNTS  OF

 NATIONAL  COUNCIL  0७0  EDUCATIONAL

 RESARCH  AND  TRAINING  FOR  1971-72,
 ANNUAL  REPORTS  OF  CENTRAL  INSTI-
 TUTE  OF  ENGLISH  AND  FOREIGN  LANGU-

 AGES  HYDERABAD  FOR  1973-74  AND

 INDIAN  INSTITUTE  OF  TECHNOLOGY,
 BOMBAY  FOR  1973-74  AND  CERTIFIED

 ACCOUNTS  THEREOF  972  TO  974  AND

 STATEMENTS  FOR  DELAY  IN  LAYING

 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  EDUCATION  AND

 SOCIAL  WELFARE  AND  IN  THE

 DEPARTMENT  OF  CULTURE  (SHRI

 D  P,  YADAV):  I  beg  to  lay  on  the

 Table—

 (l)  A  copy  of  the  Audit  Report

 (Hindi  ang  English  versions)

 on  the  accounts  of  the  Na-

 tional  Council  of  Educational

 Research  and  Training  for

 the  year  97I-72.

 (2)  A  statement  (Hindi  and

 English  versions)  showing

 reasons  for  delay  in  laying

 the  above  document,
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 (8)  (i)  A  copy  of  the  Annual

 Report  (Hindj  and  English
 versions)  of  the  Central

 Institute  of  English  and

 Foreign  Languages,  (Hydera-

 bad,  for  the  year  1978-74

 along  with  the  Audited  Ac-

 counts,

 (ii)  A  statement  (Hindi  and

 English  versions)  showing
 reasons  for  delay  in  laying
 the  abc.ve  document,

 (4)  Gi)  A  copy  of  the  Annual

 Report  (Hindi  and  English
 version)  of  the  Indian  Insti-

 tute  of  Technology,  Bombay,
 for  the  year  1973-74,

 (ii)  A  statement  (Hind!  and

 English  versions)  showing
 reasons  for  delay  in  laying
 the  above  Report.  [Placed
 in  Library.  See  No,  LT-

 9780/75}.

 (5)  A  copy  each  of  the  following

 papers  (Hindi  and  English

 versions)  under  sub-section

 (4)  of  section  23  of  the  Insti-
 tutes  of  Technology  Act,
 96]  :—

 (i)  Certified  Accounts  of  the
 Indian  Institute  of  Techkno-

 logy,  Bombay,  for  the  year
 1972-73  along  with  the  Audit

 Report  thereon.

 (ii)  (a)  Certified  Accounts  of

 the  Indian  Institute  of  Te-

 chnology,  Bombay,  for  the

 year  1978-74  along  with

 Audit  Report  thereon.

 (8)  A  statement  (Hindi  and  Eng-

 lish  versions)  showing  rea-

 sons  for  delay  in  laying  the

 above  Accounts,  [Placed  in

 Library,  See  No.  LT-9790/

 75].
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 ANNOUNCEMENT  RE.  PANEL  OP
 CHAIRMEN

 MR.  SPEAKER  :  I  have  to  inform
 the  House  that  under  rule  9  of  the
 Rules  of  Procedure  I  have  nomina-
 teq  the  following  as  members  of  the
 Panel  of  Chairmen  :  Shri  Bhagwat
 Jha  Azad,  Shri  H.  K.  L.  Bhagat,  Shri
 Ishaque  Sambhali,  Shrj  Basant  Sathe,
 Shri  C.  M.  Stephen  and  Shri  G.
 Viswanathan.

 SHRI  S.  M.  BANERJEE  (Kanpur):
 No  lady  Member  ?

 MR.  SPEAKER  :  You  may  consi-
 der  anyone  of  them  as  lady.

 Ce eaaamel

 .20  hrs.

 MOTION  RE:  BUSINESS  TO  BE
 TAKEN  UP  IN  THE  SESSION  AND
 SUSPENSION  OF  CERTAIN  RULES
 OF  PROCEDURE

 THE  MINISTER  OF  WORKS  AND

 HOUSING  AND  PARLIAMENTARY

 AFFAIRS  (SHRI  K.  RAGHU  RA-

 MAIAH):  I  beg  to  move:

 “This  House  resolves  that  the

 current  session  of  Lok  Sabha  being
 in  the  nature  of  an  emergent  ses-

 sion  to  transact  certain  urgent  and

 important  Government  _  business,

 only  Government  business  be

 transacted  during  the  session  and

 no  other  business  whatsoever  in-

 cluding  Questions,  Calling  Atten-

 tion  and  any  other  business  to  be

 initiated  by  a  Private  Member  be

 brought  before  or  transacted  in  the

 House  during  the  session  and  all

 relevant  rules  on  the  subject  in  the

 Rules  of  Procedure  and  Conduct

 of  Business  in  Lok  Sabha  do  here-

 by  stand  suspended  to  that  ex-

 tent,”


